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M/s Trinetra Impex Pvt. Ltd. Appellants
(Rep by Sh. Tarun Chawla, Adv.)

VERSUS
CC, New Delhi Respondent

(Rep. by Sh. K. Poddar, DR)

CORAM : HON’BLE MR. JUSTICE (DR.) SATISH CHANDRA, PRESIDENT
HON’BLE MR. ASHOK K. ARYA, MEMBER (TECHNICAL)

FINAL ORDER NO. 50593/2017

PER JUSTICE (Dr.) SATISH CHANDRA :

Shri Tarun Chawla, learned counsel for the assessee-
Appellants, prays for withdrawal of the appeal. Shri K. Poddar, learned DR

for the Department, has no objection. We, therefore, dismiss the appeal as

withdrawn.
2. In the result, the appeal is dismissed.
(Dictated & pronounced in the open court)
(ASHOK K. ARYA) (JUSTICE Dr. SATISH CHANDRA)
MEMBER (TECHNICAL) PRESIDENT
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